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FT.3T. 1023(37).— Fa T TR I ATAHIH 1989 (3o orrtera srfarfa=w 2008) (5r& =ad zo+

TETT I ATATHAH Fgl AT 8) AT &7 20 (F) 7 3T 91w (1) 3 T AT 3 TTTT STHTTIOT AT 11
gue 3 IT-GUE (ji) H THRITAT AT HLRTL o6 LA HATAT (1T TET LA T 1<k Tee ATITA) 3T SATere==T
.37, 4082 (37) fa=T 16 Rrawa< 2025 T TG 9T TR % o G (Tf2r| qex Yo afa orf=e
e roTer) #it srferg=eT # ARt i i ae v=er a7 % @7 5 § @7 Sy Wy e wisEr
& fAvuTes % forT sraewss g URY S[T9 3 1S9 e o SIerd sl =TT o T off |

AT, I ATAATT T 4T 20(F) FT IT-GTT (4) F e T q9=R =0 § T Foy Ao F
TUTAT O 2 AT UF qeF T2 § @A 27-09-2025 T TT SAUSH ATHT F THTHTE 9 TF A6
i & fai 27-09-2025 v weriora fBFam wa 2 | i wery wrferawry v Gt oft =3f7F # g swdra e
Tol o & T TeqH TATHILT 7 36 ATTHAH a0l &m=r 20(F) H IT-4TT (1) F AT | o1 A o
TR HT AT T8 ;

T HATAT, AT T T (TTer<h IMAe ararer) ST afee@=ar &GA s 14 sieq 2024 F F=07
AT, ¥ ATA=7 1989 (X1 "aItera Afafta=m, 2008) T 1T 2 & GUL (77) FTLT T TRAT T TIRT

1418 GI/2026 (1)
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FIA g, TH SATEAAT o TSI § THT9F g 30 R 2024 & HIH Foree e T i forer & f&er
T TITSIAT ‘ST AT AT o oy Feqw Afeshir & &9 | Jrieeha fhar g |

AT A Fe T TLRTL, T TTIEHRTLT T I AT I S 92 3 ¥ srtarf=aw 1989 it & 20(2)

FT IT-4TT (1) TR M= TRl T TART F2d gU, g ST FA ¢ 61 o709 SUTaE g+l § [AaHfEs
9 gtk T & forg srfra w 1 Rt fram |

ST T o T AT S0 At = it amT 20(F) T ST (2) F AT § T FATI0T FIAT &

6, =8 SATER=ET & TSI | T g U2 T80 TG AT § ey qiw asft fGeemm & g g

Fea T LR | qOIAT HiEd gr ST |
et
Ry — 7T, TgHIT —ATR, T - Fra, AT gt . — 08
# | mgueet | gwwr | gffer | 9 -EFTHT & T
&7 T v | f&ifm
@aT | et | R
1 894/2/2 | 1.254 | 0.209 | TR | s wfer o |, srdar ofy wsft
2 894/1 2.206 | 0.655 | fHf=a | smwem afer gefie &f
AT | forf A , I AT.4T. QTHT
3 | 888/31211 | 2.000 | 0.774 il mﬂm_ ot 1 Wgﬂw
Rt afe Twgor sfa-gamwe BEAr-6/1129
S Foft foar e =W Bear -11/1129
5 AATH T oTeqel AT SATra-Heeft fBear-
489/1129 , oramaT Tt /7 Zeamd SArfa-Feeft
REaT1-99/1129 |, ety wf@ 7 sorama Feeft
STfa-geefT BFar-100/1129 , =398 O 97
TAITE SATfa-gpeeft BEar-93/1129 | ergsiTar
, T AT AT SATta-geeft BEr-100/1129
4 | 888/3/2/1/1 | 1.129 | 0.302 | «rf&fm i A Ny iy
100/1129 , &&T T AT Tor@™ STTA-Feeft
ReET-101/1129 , do\E fUar g R
BF1-6/1129 , Touvatig foar =ewx f¥ig sfd
—gThe [BF1-6/1129 , Aw«TaTs afe staeTe
STfa-Edts  Rear-6/1129, Sag w9l O
e "L, BFT -6/1129 ,37eTrah T Wt
STfa-emT , fBEaT-6/1129
5 |888/3/2/1/21 | 0.0110 | 0.0110 | FEA | qaefars iy Furer fig | & 3 7wz fig
6 | 888/3/2/1/17 | 0.0220 | 0.0220 | #fEF@ | erwer ferrereft ufer afara sreft
7 888/1/4/1 1.045 | 0.442 | T | 99SEaR T FoHEA
8 | 888/1/4/2 | 0.836 | 0.209 | =T | ggT T gorIEA
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R | weea siom T AeeTSS A, ST st
9 | 888/1/2/3 | 1.590 | 0.606 i'a“sgg T, TR A T AR
fohera A AT HETSISE T , HIgH R Mh
RTATHT T HETTSTIR

MR | wved st T FearoedT |, T W
10 | 888/3/1/2 | 0.500 | 0.301 EGUNLEAE LU | ETT gl
AgTST3aid , fheraw sisa Tt Agasrseie
HIZFIE AT STAHT T HEISI8a A

11 888/3/2/16 0.673 0.231 GHI< |1 A STt

11.358. | 3.762
THAT -
[FT. . WCR-BPL 0 GSU(GSMS)/Guna Bypass Line/2026]
FIH FAFEAT, HT TRATSHT TGFhATIT 2rfeh
MINISTRY OF RAILWAYS

[West Central Railway (Gati Shakti Unit) Bhopal]
Notification

Bhopal, the 25th February 2026

S.0. 1023(E).—The Central Government, under sub-section (1) of section 20(A) of the
Railway Act. 1989 (Railway Amendment Act. 2008) (hereinafter referred to as the said Act.),
hereby, announces its intention to acquire the land specified in the notification of the Government
of India, Ministry of Railway (West Central Railway Gati Shakti Unit Bhopal), published in the
Gazette of India, Extraordinary, part II, Section 3, sub-section (ii) s.0. 4082 (A) dated. 16 September
2025, which is required for the execution of Guna Bypass Railway Line Project in Guna District of
the State of Madhya Pradesh, And whereas, the said notification has been published under sub-
section (4) of section 20(A) of the said Act. In one of the local newspapers, Hindi language
newspaper Dainik Bhaskar and Madhya Swadesh on 27-09-2025 and in English language
newspaper Times of India on 27-09-2025 and no objection has been received by the competent
authority from any person and the competent authority has submitted its report to the Central
Government in pursuance of sub-section (1) of section 20(E) of the said Act.

In exercise of the powers conferred by clause (7A) of section 2 of the Railway Act. 1989
(Railway Amendment Act.2008) by the Central Government Ministry of Railways, West Central
Railway (Gatishakti Unit Bhopal) notification dated 14th August 2024, the joint Collector, District
Guna has been authorized as the competent authority for the special rail project "Guna Bypass Line"
in the district from the date of publication of this notification in the Gazette i.e. 30th August 2024.

Now, therefore, the Central Government on receipt of the said report of the competent
authority and in exercise of the powers conferred by sub-section (1) of section 20(E) of the Railway
Act. 1989, hereby declares that it has been decided to acquire the land specified in the Schedule
annexed hereto for the aforesaid purpose. And whereas, the Central Government hereby further
declares, in pursuance of sub-section (2) of section 20(E) of the said Act., that, on the publication
of this notification in the Official Gazette, the lands specified in the Schedule annexed hereto shall
vest absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure for Special Railway Project of Indian

Railways namely: Guna Bypass Line.

District — Guna, Tehsil: Guna Nagar, Village: Chavni, Patwari halka no. 08

Sr.NO.

Survey
Number

Total Area
of Land (in
hec.)

Acquired
Area of Land
(in hec.)

Land
Irrigated/
Non-
Irrigated

Land Owner Name

894/2/2

1.254

0.209

Irrigated

Anupama wife of Sanjay, Archna
wife of Rajiv

894/1

2.206

0.655

Irrigated

Aamna wife of Hameed Khan

888/3/2/1

2.09

0.774

Irrigated

Shivangi daughter of Manoj, Palak
(Minor) daughter of Mridul Sharma
sir . Uncle Manoj sharma son of
Brajmohan Sharma

888/3/2/1/1

1.129

0.302

Non-
Irrigated

Rinki wife of Ramkrishn Caste-
Dhakad Share-6/1129 , Anjum
Qureshi father Niyas khan share-
11/1129 , Abdul Salim son of Abdul
Samadra  Caste-Qureshi share-
489/1129 , Shwana daughter of Mo.
Ilyas Caste-Qureshi share - 99/1129 ,
Shamim wife of Mo. Ilyas Qureshi
Caste-Qureshi share -100/1129 , Irsad
so of Mo. Ilyas Caste-Qureshi share -
93/1129 , Shehzadi daughter Mo.
Ilyas Caste-Qureshi share - 100/1129
, Imran son of Mo. Ilyas Caste-
Qureshi share - 100/1129 , Sebi
daughter Mo. Ilyas Caste-Qureshi
share — 101/1129 , Salman father
Abdul Ffar share-6/1129 , Pushpendra
sing father Ghanendra Singh Caste-
Dhakad share-6/1129 , Vimlabai wife
of Amarlal Caste-Khatik share-
6/1129 , Javed mansoori son of
Wahid mansoori share-6/1129
Ashok son of Prabhulal Caste-
Sharma share — 6/1129

888/3/2/1/21

0.0110

0.0110

Non-
Irrigated

Navlibai wife of Nepal singh,
Banti son of Mahendra singh

888/3/2/1/17

0.0220

0.0220

Non-
Irrigated

Shamshun nisha ali wife of Aavid
Ali

888/1/4/1

1.045

0.442

Irrigated

Manoj kumar, son of Brajmohan

888/1/4/2

0.836

0.209

Irrigated

Mridul, son of Brajmohan

888/1/2/3

1.590

0.606

Irrigated

Farhat anjum daughter of
Mehrajuddin,
Irfana anjum daughter of
Mehrajuddin,
Ishrat anjum daughter of
Mehrajuddin,
Kishwar  anjum  daughter  of
Mehrajuddin,
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Mohammad arif Hasmi son of
Mehrajuddin
Farhat anjum daughter of
Mehrajuddin,
Irfana anjum daughter of
Mehrajuddin,
. Ishrat anjum daughter of
10 888/3/1/2 0.500 0.301 Irrigated Mehrajuddin,
Kishwar  anjum  daughter  of
Mehrajuddin,
Mohammad arif Hasmi son of
Mehrajuddin
11 888/3/2/16 0.673 0.231 Irrigated | Hameed Khan, son of Jahor Khan
Total- 11.356 Ha. 3.762Ha.

[F. No. WCR 0 GSU(GSMS)/Guna Bypass Line/2026.]
ANUPAM AWASTHI, Chief Project Manager/Gati Shakti
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